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 अध्यक्ष  महोदय :  मेरे  अवसरपुंदेने का
 कोई  मतलब  नहीं  t  'अगर  वह  स्टेटमेंट  देना
 चाहत ेहैं  तो  मैं  अवसर दे  दूंगा

 भी  हुक  चाव  काय  (देवास)  : मैंने
 शुक  प्रश्न  किया  या.....

 अध्यक्ष  महोदय :  वह  सवाल तो  चला

 गया,  उस  के  लिये  अब  देर  हो  गई  है।

 भ  हुकम  याद  कठुबाय :.  अच्छी  बात
 है  में  काश्मीर  के  बारे  में  प्रश्न  पूछ  लूंगा  1

 _श्ष्यज्ञ  मडोबय : इस में मैं इस  में  मैं  दोनों  का
 नाम  शामिल  कर  लूंगा।  श्री  कछवाय  ने  भी

 यह  सवाल  पूछा  था |

 13.05  hrs.
 RE:  FLOOD  SITUATION  IN  ANDHRA

 PRADESH

 Shri  P  Venkatasubbaiah  (Adoni):
 May  I  make  a  submission?  Shri  C.
 Subramaniam  and  Dr.  K.  L.  Rao  had
 an  aerial  gurvey  of  Andhra  Pradesh
 very  recently,  in  order  to  see  the  dis-
 aster  that  hag  taken  place  caused  by
 floods.  I  would  like  to  know  whether
 they  will  be  able  to  make  a  state-
 ment  today  about  the  extent  of  the
 damage  that  has  been  caused  and  the
 relief  that  15  being  given  to  the  flood-
 affected  areas,

 Shri  Heda  (Nizamabad):  Let  us
 know  what  the  Food  Minister  has
 seen.

 Mr.  Speaker:  Does  he  want  to  make
 a  statement?

 The  Mintster  of  Food  and  Agricul-
 tare  (Shri  o.  Subramaniam):  Not  im-
 mediately.

 Mr.  Speaker:  If  he  is  prepared  to
 make  a  statement,  I  shall  allow  him.

 Shri  Ranga  (Chittoor):  We  had
 tabled  some  calling-attention  notices.

 Shri  Nambiar  (Tiruchirapalli):  We
 Rad  also  tabled  some  calling-atten-
 tion-notices.
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 Shri  C.  Subramaniam:  Not  imme-
 diately.  A  statement  is  being  made
 in  the  Rajya  Sabha  or  has  been  made
 already,  and  I  can  ask  the  Minister
 of  Irrigation  and  Power  to  make  the
 same  statement  here  also.  That  in-
 cludes  information  about  our  visit  to
 those  areas  also,

 Shri  Ranga:  This  raises  a  very  im-
 portant  question  of  procedure  The
 baa  Ministers,  or  I  would  say,  the
 Ciovernment,  have  thought  it  fit  to
 make  a  gtatement  there..

 Mr  Speaker:  They’  will  make  it
 here  also.  just  now.

 Shri  Ranga:..but  they  have  not
 thought  it  fit  to  make  the  statement
 here..They  were  waiting  until  we
 had  made  a  special  request  to  you.
 Was  it  not  their  duty  to  have  made
 that  statement  themselves  here?  If
 this  is  the  way  that  we  are  going  to
 be  treated  and  we  are  put  into
 trouble  with  the  Chair,  I  would  sub-
 mit  that  it  is  not  fair.

 Shri  C.  Subramaniam:  May  I  sub-
 mit  that  there  was  a  calling-attention-
 notice  already  pending  there?  Since
 I  had  recently  returned  after  a  sur-
 vey  of  that  area,  I  thought  that  in-
 formation  about  this  also  could  be
 incorporated  in  the  statement  which
 was  being  made  there.

 Shri  P.  Venkatasubbaiah:  But  here,
 the  calling-attention-notice  wag  dis-
 allowed.

 Mr.  Speaker:  1  had  said  the  other
 day  also  that  if  there  was  a  calling-
 attention-notice,  which  was  either
 pending  or  of  which  notice  had  been.
 given  only  on  that  day  and  to  which
 an  aNswer  wag  to  be  given,  there
 ought  to  be  some  co-ordination  and
 I  must  also  be  told  that  that  was:
 being  answered  in  the  other  House.
 Here,  I  am  refusing  a  cal'ing-atten-
 tion-notice,  when  1  receive  it,  on
 technicalities  or  under  the  rules,  but
 that  is  allowed  in  the  other  House.
 Of  course,  I  would  reiterate  that  the
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 (Mr.  Speaker]
 other  Hous2  is  an  independent  and
 sovereign  House,  and  the  Chairman
 or  the  p.esidig  ofticer  there  may  de-
 eide  whatever  he  thinks  proper  ac-
 cording  to  tne  ru'es  of  tuat  House.  I
 ९०  3०  ques..ui  That  is  their
 business.  But  wien  the  Whips  are
 there,  and  the  Government  13  the
 same,  they  ought  to  have  some  co-
 o-dination.  If  a  thing  was  being  ans-
 werd  there,  I  should  also  have  been
 informed  of  it.

 अ

 The  other  day  also,  I  was  put  in  a
 Very  €3आ  shag  ini  awkward
 poston.  The  same  thing  has  hap-
 Pene;  today  a'so.  What  answere  can
 I  give  to  those  hon.  Members  whose
 notices  I  have  refused?  That  difticulty
 also  must  be  realised  by  the  Govern-
 ment.

 Shri  C.  Subramaniam:  1  gave  an
 indication  of  what  I  saw  there,  when
 I  answered  some  of  the  short  notice
 questions  here.  I  have  not  given  any
 more  details  there  than  wha:  1  have
 already  mentioned  here.  Since  the
 answer  to  the  calling-atte>tion-nolice
 by  the  ‘finister  of  Irrigation  and
 Power  was  pending  in  the  other.  House
 I  thought  that  the  other  House  should
 know  also  what  I  had  seen  there,  and
 that  was  wh’  incidentally  it  was
 mentioned  there.  There  was  no  inten-
 tion  to  keep  back  any  information
 from  this  House.

 18.68  hrs.

 PAPERS  LAID  ON  THE  TABLE

 STATEMENT  SHOWING  ACTION  TAKEN  BY
 GOVERN:.IENT  ON  VARIOUS  ASSURANCES,
 PROMISES  AND  UNDERTAKINGS  ETC.  GIVEN

 BY  MINISTERS

 The  Minister  of  Communication  and
 ‘Parliamentary  Affairs  (Shri  Satya
 Narayan  Sinha):  I  beg  to  lay  on  the
 Table  the  following  statements  show-
 ing  the  action  taken  by  the  Govern-
 ment  op  various  assurances,  promises

 OCTOBER  3  1964  laid  on  the  178
 Table

 शप

 and  undertakings  given  by  Ministers
 during  the  various  sessions  of  Third
 Lok  Sabha:

 (i)  Statement  No.  J—Ninth
 Session,  1964

 (ii)  Supplementary  State
 ment  No.  Il—Eighth  Ses-
 sion,  1964.

 (iii)  Supplementary  State-
 ment  No.  V—Seventh  Ses
 sion,  1964.

 (iv)  Supplementary  526
 ment  No,  VI0—Sixth  Ses
 sion,  1963.

 (४)  Supplementary  51916
 ment  No.  X—Fifth  See
 sion,  1963.

 (vi)  Supplementary  S‘ate-
 ment  No.  XIII—Fourth
 Session,  1963.

 (vii)  Supplementary  State-
 ment  No.  XIX—Secona
 Session,  1963.

 [Placed  in  Library.  See  Nos.  LiB-
 3304/54  to  LT-  3310/64).

 आ  रामसेवक  यादव  (बाराबंकी) :
 अध्यक्ष  महोदय,  जब  भी  कोई  एश्योरेंस दिया
 जाता  हैं  तो  हमेशा  उस  का  उत्तर  यही
 मिलता है  कि  इस  के  बारे  में  जानकारी  हासिले
 की  जा  रही  है।  जानकारी  मिल  जायगी  तक्र

 फिर  सदन  को  दी  जायगी  ।  इस  तरह  के  ज़ो
 एश्योरेंस  दिये  जाते  हैं  उनका  मतलब  क्या
 है,  कागज  भी  खराब  होता  है  ओर  जान-
 कारी भी  नहीं  दी  जाती।

 अध्यक्ष  महोदय:  यह  तो  एश्योरेंस  कमेटी
 का  काम  है  कि  व:  इस  की  पैरवी  करे  कि
 एश्योरेंस  जो  दिये  जाते  हैं  उनका  ठीक  से  पालन
 किया  जाता  है  या  नहीं  ।

 थी  राम  सेवक  यारब  :  कोई  उसर

 नहीं  य  जाता  है।  इस  से  कागज  भी  खराब
 होता  है  और  जवाब  भी  नहीं  व्या  जंता
 है।


